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CENTRAL AODMINISTRATIVE TRIBUNAL PRIN CIp AL BENCH

0.58.No.484/98
Neu Delhi: this the 3rd day of June,1598,

HOM 9BLE MR S. Re ADIGE, VICE. CHAIGIAN(a).
HON '8LE MR. T.N.BHAT, ME1BER(D) .

shedagdish Kumar,,

/o Sh.prabheti Lal,

o 2381/178, Ganesh Ppura,

Tri Nagar, Dalhi,

Grade=ITI(DASS CADRE) Directoriate of

F‘gfﬁ:tlons 0ld Secretariat, esesefpplicant,

(By Adwcate: shri 3.M.L,Kaushik )
_ \Iérsus

1 Govt. of NCTof Delhi Service through
the Chiaf Secretary, Delhl, 5, sham Nath

Maxg, Delhi~54(Head of Adnlnls tration)
2. D:)mmissmner of Excise EntPrLalnment 2
Luxuzy Tax, K-Block,

Vikas': Shayan, New Delhi-2 {nisciplinamy
author ity

3. Director of Education, 0ld Secretariate,
DBl hi=-54, - e+ Respondents,

0 ROER(D RaL )

HON *SLE MR. Se R ADIGE YICE CHALAIAN ()

applicant prays | for .com letioh of the
1n1t3.ated ggalns Hi p

disciplinary enqu:.ry/ulthm 60 days from the date of
Tribunal's

receipt of a copy of the/direction ;3 for

appropriate order on the eaniry report within next

30 days and to direct the respondents to dscide the -

period of suspension under .Rule FR-54(B} and to. |

grant other withheld benefits within next 30 days.

2. None sppeared for the respondents sven on
second call, although on last date Ospartmental
Representative had put in appearance . No -reply has

been filed on behalf of respondents either,

3. We understand that the D, E, has been .

initiated on 16.4.94. e dispose of this 0A with

a direction to the respondents tp complete the DE

7. e



C

within a period of 3 months from the date of receipt
of a mpy of this order in which applicant should
also fully oooperate,and pass approp riate orders

on the enquiry report within next 45 days. uhile
passing such orders respondents will also detemins
the manner in which the suspension period 1is to

be treated snd release to the applicant sud

legitimate dues as are adnissible to him.

4o If any grievance still survives, it
will be cpen to the applicant to agitate the same

though appropriate original proceedingss

Se ~ The 0a stands disposed of aceordinglye

No costs.
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M8 ER(D) VICE CHAIRIaN (o)
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